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OA/350/1722/2016 A Date of Order 28 11.2017

"ble I\/ls I\/Ianjula Das Judrcral Member

;Hon:ble Dr (Ms ) Nandrta ChatterJee Admrnlstratrve Member

-Srr Venrkat Rao Rokkam son. rof Late R. Krishna Rao worked as ACCA under S S.E.

' '(A c), /SRC under Senior Drvrsmnal Electrlcal Engineer (Sr. DEE), Santragachi,

: South Eastern Railway, resrdmg at No. 1, ‘Sultanpur, P.O.- Jagacha, P.S =

Santragachr Howrah PIN 711111(West Bengal).”

--Applicant.
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‘ Per Ms: I\/Iamula Das JudICIaI Member

The apphcant has frled thIS O A under Sectron 19 of the Admmrstratrve TrrbunaI Act,

I

1985 seekmg the followmg relrefs

i.,, .

.
{a) To rssue dlrectlon upon the respondent authorlty to- guve appointment | under the |
: ‘ S . i

_ LARSGESS Scheme 2011 to the applrcant forthwrth

- (b) To issue- further drrectron upon the respondent to quash/cancel and/or set- asrde

th.e 'ifmpiug‘ned order dated 27 02 2012 18.01. 2013 and 27/30 08.2013 forthwnth

Ull.



g {c) To produce connected departmental recerd at.the time of hearing.
(d) Any other order or orders as the Hon’ble Tribunal deem fit and proper.

(e) To issue further direction upon the respondent to consider the representation

dated 27/29.08.2016 forthwith. “

2. We have heard Id. counsel for both sides and perused the pleadings and materials

placed on record.

3. Ld. counsel for the applicant -submitted that the applicant made several

representations to the respondent authorities but they have not considered his prayer.
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He further prays that the apphcant would*b‘ Ef‘?ﬁtlsfled, ﬂo’““ftr e' present if a dlrect|on is

given to the respondeﬁft aydtho(rl.t

dated 27/29.08. 2’{@1%A’§nnexure ; ",_ : ;f"‘;”ng,the obsgrz%;tiohs mad‘e by this

resentatlon of the appﬁcan "_V-*daté”d 27/29 08 2016
-ﬁj,inv «asr;_.m,,,.,,

(Annexure A-18) by passmg one?%ﬁa‘rujespeakln?order%it iR"a perlod of 2 months
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from the date of receipt of this 6 den The decnsmn soaf””ved at shall be communicated
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to the applicant forthwith.

6. The 0.A stands dispOse of accordin‘gly. No costs.

(Dr Nandita Chatxm ) (Manjt}a Das)
’ Member (A) 4 Member (J)
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